
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

OA No.427/08 

Wednesday, this the 27th  day of May 2009 

CORAM: 

HON'BLE Mr.GEQRGE PARACKEN, JUDICIAL MEMBER 
HON'BLE Ms.K.NOORJEHAN, ADMINISTRATIVE MEMBER 

AneeshkumarN., 
S/o.Balan, 
Working as Gramin Dak Sevak Mafl.Carrler, 
Nutstreet, Vadakara. 
Residing at Nagath House 
Eravattoor P.O., Perambra,. 
Kozhlkode —673 525. 	 . . .Applicant 

(ByAdvocateMr.PC.Sebastlan) 

Versus 

The Post Master General; 
Northern Region, Kozhlkode - 673 ,011. 

The Chief Post Master General ;  
Kerala Circle, Thiruvananthapuiram - 695 033. 

The Superintendent of Post Offices, 
Vadakara Division, Vadakara —673101. 

Union of India represented by the Secretary 
to Government of India, Ministry of Communications, 
Department of Posb,NewD.ElflL..,, 	 ...Respondents 

(By Advocate Mr.M.M.Saldu Muhammed,ACGSC) 

• This application having been heard on 271J,  May 2009 the Tribunal on 
the same day delivered the following : 	.. 

DE 

The grievance of the appIIcentin this cae Is that his nnexure A-2
rK 

request for transfer on medical grounds addressed, ,  competent 

authority, namely,, the Chief.Post:Mastr..General, Kerala Circle, 

Thiruvananthapuram, hasnotbeenforarded1Or his consideration but it 



a 
p 

.2. 

was rejected at the level of Post Master Genera, Northern RegIon, 

Kozhlkode, In terms of Annexre R-3 letter dated 8.11.2006 stetlngthat the 

office of the Chief Post Master Generi 1 hasIbeen relvIng quite, a number 
. 	J 	• 	 • 	.. 	 .#I 	 . 	$ 

of transfer, applications fromthe k:sevawhich'are not fuifrning 

the conditions stipulated for,ell msrer termsof DG's letter 

dated 17.7.2006 which results In avoidable file work in the office and, 

therefore, the Post MasteçGenerelsof;NorthenrRegioirand Central 

Region should forward only such of jhe GDSjransfer requests which fulfill 

the conditions of the aforesaid DGs letter dated 17.7.2006; 

We have heard both. the parties.. Undisputadly, the Chief Post 

Master General, Kerala Circ1e,, T"napthap erni$ the competent 

authority to consider the applicaflonsfor tnmsfers of GDSs and whether 

any apoicationjs desen4gpinotIsbedeplded. by.siduthorlty 

and no one else. The,flitering.of the appicatiqs ate lower level will result 

in arbitrariness favourin,. some personsand dlsaflj. the genuine 

request of others.. Moreor,.: the PG'S ette!dated 17.7.2006 regardIng 

transferIsory agueln a: e;myedeseing cases,whlch needs 

of ,  the en'aboItyinview of the special 

circumstances of the case. Mqeoyer,,ftWright otcor%slderntlon Is nothing 

but the ilght of considerntIonby the cornp*nt Suoñ 1  and none else. 

In view of the aboveposItkn,, we direct the Superirdendent of Post 

Offices,Vadakara DMslon,:Vadakara(R3). and, the:?ostMaster 'General, 

Northern Region, 'Kozhikode (R1) to foa he,appiIpflOfthe applicant 

for transfer to the Chief ,  Post Waster—Gen 	Circle, 

Thlruvananthapurarn1.(R2)Wfthifl ,a:.peIlod  :ot 	day V 	.thedat .pi.' 

Q_- 



.3. 

receipt of a copy of this order. The Chief Post Master Genera1,. 
............ 

Thiruvananthapuram shall take a.decIslonon the seidappIication.wIth1a..: 

period of 15 days thereafter. The apphcant shall also be -informi ed about 

the decision. 

It Is made clear tbatappoint 	1,Jf.t)y iaCLpursu?nt Qthe 

Annexure A-4 notification dated 14.7.2008 shall bs4bJeçto4he.out.on'e. 

of the decision of the competent auth tyOfl the appIlcants reP!eseratIon. 

With the aforesaid directions, this Q1dIsPOse of., There shall be 

no order as to costs. 

(Dated this the 2r day..of.May. 	2009) 

K,NO0RJEIIAN 
	

GE16E-PARACPMN  
ADMINISTRATIVE MEMBER 

	
JUDICIAL MEMBER 

asp 	 . 	 ..-.. 	.. - 


